
'MINUTES OF NoaMs COMMITTEE (NC-7) OF 

PLASTIC & RUBBER PRODUCTS' 

MEETJNCNO.I5/AM2O 

(HELD ON 08.01.2020) 

UNI)ER THE CHAIRMANSHIP OF 

IIRI•VIJAY KUMAR, AI)DL. DG.FT 

Meeting No. 15/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing 

with 'Chapter 39 and 40 of ITC (HS) Code' held on 08.01.2020, under the 

Chairmanship of Shri Vijay Kumar, A'ddl. I)GFT, l)irectorate General of 

Foreign Trade, 1)epartment of Commerce, Udybg .Bhawan, New Deihi-IlOOlI. 

Following attended the Meeting: 

Shri Nand Ial, Consultant, DPIIT 
Shri Shaish Kurnar,J'echnical Expert (Consultant, DGFT 

.3) 	Shri D.N. Mathur, Technical Expert (Consultant), .DGFT 
4) 	Shri I)ilip Kumar, J)JX 

	

5) 	Shri Ashok Chander Bhatt, FTD() 

Following are the decisions of the Norms Committee after deliberation 

and RA cOncerned shall take consequential action as per Foreign Trade 

Policy/Procedures: 

The Committee approved the minutes of Norms. Committee -VII Meeting 

No. 12 dated 20.11.2019 since uploaded on DGFT website. 

MANUAL CASES 

'[Tatex HQKNo.0V87/162/ 	- Status: 
industries Pvt. Ltd., 00003/AMI9/DES-VII Deferred 

NC No.:lS/AM2O 
Dated: 08.01.2020 

Subject: Request for Fixation of Standard Input-Output Norms (SION). 

Decision: The Committee considered the case as per agenda and decided issue deficiency letter to the 

authorization holder for submission of the Following information and deferred the case:- 

Reason with justification for indicating two types of orocessing Aids one at imported column and 

another at indigenous co lu:iin 

When Natural Latex Ru1hher(60% DR(,") o18959 Kg is being used, then how the total quantity of 

cod product becomes 100Kg with using 60% DRC, therelbre again requested to give complete 

calculation for requirement of raw materials with material balance 
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A copy of ad h6dnornis fiked by the con66fhed SEZ/MSM]C for the export of pre-powdered 
surgical latex gloves and powder free polymer coated surgical latex gloves 

Production of export product vis-a-vis consumption of raw materials for three years duly certified by 
Chartered Accountant 	- - 

(Case No. A-i66 MIs R.R. .lCahel Ltd HQ F. No. 01/87/050/ Status: 

1~00296/AM18MES-VII Deferred 

NC No.:15/AM20 Adv. 	Lie. 	No. 	and 	Date RA F. No. 

Dated: 08.01.2020 0310814941 Dt:31 .07.2017 03/95/040/00917/AM17 

Subject: Fixation of nomrs in respect of Advance Authorization No. 0310814941 

Dated: 31.07.2017. 

Decision: The committee considered the case as per agenda and noted that a DL was issued to the 

finn . However, firm has not replied the DL ]herelbre, committee decided that a final reminder to firm 

in this regard may be issued and deferred the case 

(Case No. A-167 M/s Minda TG Rubber Nt. l!Q F. No. 01/87/050/ Status: 

Ltd 00.1 64/AM1 9/DES-VT! Deferred 

NC No.:12/AM20 Adv. 	Lie. 	No. 	and 	Date 14A F. No. 

Dated: 20.11.2019 0510406014 Dt:28.03.201 8 05/24/040/00642/AM1 8 

Subject: Fixation of nomrs in respect of Advance Authorization No.0510406014 

Dated: 28.03.2018. 

Decision: The Committee considered the case as per agenda and decided to issue deficiency letter to 
the authorization holder foi submission of the following information and deferred the case:- 

a) Manufacturing process showing each raw material in process now chart and also composition of 
export product i.e. separate weight of Rubber parts and other materials and also total weight in Kg. 
term 

h) Generic name of Import Item No. 13 to 16 with its function 

Complete calculation of requirement of each raw material both imported and indigenous for 
manufacture of export product giving justitication of higher wastage of 30-40% 

Production of the export product with corresponding consumption of all the raw materials duly 
certified by Chartered Accountant for the last three ycar. 

(Case No. A-168 M/sPune Metagraph 	- HQ F. No. 01/87/050/ 

/AMI7/DES-Vu 

FItalus:

00051 erred 

NC No.:12/AM2O 

Dated: 20.11.2019 

Adv. 	Lie. 	No. 	and 	Date 

13110066027_Dt:03.03.201 6 

RA F. No. 

31/83/040/001 59/AM1 6 
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Subject: Fixation of norms in respect of Advance Authorization No. 3110066027 

Dated: 03.03.2016. 

Decision: The conimittOd ehnsidered the ease as per agenda and noted that a DL was issued to the firm 
However, firm has not replied the DL Iherefore, committee decided that a final reminder to firm in 

this regard may be issued and deferred the ease 

Case No. A-169 MIs Expanded Polymer IIQ F. No. 01/87/050/ Status: 
Systems l'vL Ltd 00054/AMI9/DES-VT1 Approved 

NC No.:121AM20 Adv. 	Lic. 	No. 	and 	Date RA F. No. 
Dated: 20.11. 031081 8673 Dt:23.01.2018 03194/040100818/AM18 

Subject: Fixation of nomrs in respect of Advance Authorization No. 0310818673 

Dated: 23.01.2018. 

Decision: Based on the examination of the case of firm by Ieehnical Expert (Consultant Ø)NM}) in 
File No. 01/87/050/00054/AMI9, the Committee decided to adopt following norms:- 

EXPORT HEM I(JANnY IMPO WI ITEM - QUANIIY 
Blended Polyol 

EcopufX 632 hf) 
1Kg Phthalic Anhydride 	 . 00442Kg 

Diethylene Glycol 	. 0.102Kg 

Propylene Oxide 0.398Kg 

l)ichlorofluroethanc ( lICFC 
• ____ 141h) 

0.206Kg  

• Dirnethyleyclohexylamine 0.00410Kg 

Pentamethyldiethylenetriarnine 0.000342Kg 

Note: 
Import item no. 4 i.e. Dichiorofluroethane ( I1CFC 141 b) is an Ozone Depleting 

Substance and the firm has to fulfil all statutory requirements under the Policy of 
O.DS. 

Above norms are subject to Policy Circular No. 52(1 F-08)/2004-2009 dated 
06.01.2009.  

RAmaytakeconsequential action as per Policy /Procedures  

Case No. A-170 M/; Expanded Polymer HQ F. No. 01/87/050/ 

Systems Pvt.Ltd 00083/AMI9IDES-Vi1 ~S,7pprovcd 

NC No.:12/AM2O Adv. 	Lic. 	No. 	and 	Date RA F. No. 
Dated: 20.11.21)19 

11 03108191461 	14.02.2018 03/94/040/00747/AM1 8 

Subject: Fixation of norms in respect of Advance Authorization No. 0310819146 

Dated:14.02.2018. 
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Decision: Based on the examination of the case of firm by Ieehnieal Expert (Consultant {DNM}) in 
File No. 01/87/050/00083/AM 19, the Cdnhhittee decided to adopt Ibllowing nOrniS: 

EXPORT IlEM QU ANI]Y IM PORI ll'lfM  QUANIIY 
Blended 	Polyol 
EcopufPli 7504 hf) 1Kg Phthalic Anhydride 0.163Kg 

Diethylene Glycol 0.148Kg 

Propylene Oxide 0.2533Kg 

Diehlorofluoroethane ( FICFC 
14! h) 

0.1198Kg  

Penthamethyldiethylenetriarnine 0.0045 Kg 

Triethyl Phosphate 0.0449Kg 

Note: 

Import item no. 4 i.e. Diehiorofi roethane ( IICFC 141 h) is an Ozone Depleting 
Substance and the firm has to fulfil all statutory requirements under the Policy of 
ODS. 

Above norms are subject to Po!icy Circular No. 52(RE-08)/2004-2009 dated 
06.01.2009.  

RA may take consequential action as per_Policy/Procedures 

Case No. A-171 	- M/s Expanded Polymer HQF. No. 01/87/050/ Status: 

Systems Pvt.Ltd 00055/AMI9/DES-VII Approved 

NC No.: 12/AM2O lic. 	No. 	and 	Date RA F. NI). 

Dated: 20.11.2019 

]Adv. 

0310818669 Dt:23.01.2018 03/94/040/00819/AM18 

Subject: Fixation of nomrs in respect of Advance Authorization No. 0310818669 

Dated:23.01 .2018. 

Decision: Based on the examination of the ease of firm by lechnical Expert (Consultant I DNM }) in 
File No, 01/87/050/00055/AMI9, the Committee decided to adopt following norms:- 

]3XPOR1 ITEM QUANITY  IORI t'lEM MP QUANI1Y 
Blended l'olyol 

Ecopufx 632 hi) 
1Kg Phthalic Anhydride 0.0442Kg 

Diethylene (ilycol 0.102Kg 

Propylene Oxide 0.398Kg 

Diehlorofluroethane ( IICEC 

.141h) .__ 
 0.206Kg. 

Dimethyleyclohexylamine . 0.00410Kg 

Pentamcthyldi ethylenetri amine 0.000342Kg 

it4m' mwT / OIL P ICUMAR 
Wkc VTNW/ Dy. pOET 

tkif FT Yt *t  
ift 	v 

Ministry of CommOrc & Industni 
iuv~h7 	 9t 

ljdyog BhaWEfl. Now 0e111 



Note: 	 - 

(I) Import item no. 4 i.e. Dichlorofiurodthàne ( HCFC 141h) is an Ozone Depleting 
Substance and the finii has to fulfil all statutory requirements under the Policy of 
ODS. 

(ii) Above norms are subject to Policy Circular No. 52(RE-08)/2004-2009 dated 
06.01.2009. 

/ Procedures 

Case No. A-172 	MIs Punc Metagraph 	IIQ F. No.01/87/050/ 	Status: 
00001 lAM 

 
1611 ES-Vu 	Deferred 

NC: No.:12/AM2O Adv. lie. No. and Date RA F. No. 
Dated: 20.11.201.9 3110065375 Dt:06.04.2015 	31/83/040/00258/AM15 

Subject: Fixation of nomrs in respect of Advance Authorization No. 3110065375 
Dated:06.04.2015. 

Decision: The committee considered the case as per agenda and notcd that a DL was issued to the firm 
- However, firm has not replied the Dl, lhere!hrc, committee decided that a final reminder to firm in 
this regard may be issued and deferred the ease 

Case No. A-173 M/s Cikautxo India Private HQF. No. 01187/0501 Status: 
Limited 	

1~
00199/AMMDES-Vll Approved 

NC No.:14/AM2O Adv. 	Lic. 	No. 	and 	Date RA F. No. 
Dated: 18.12.2019 113110065522 dt 01.07.2015 31/831040/00043/AM16 

Subject: Fixation of norms 

Decision 	: Based on the examination of the ease of firm by leehnieal Expert (Consultant 
{SK}) in File No. 	01/87/050100199/AMI6, the Committee decided to 	ratify the license as 
under:- 

EXPORT ITEM PUANnY impowr ITEM QUANITY 
IJIRACKI:n 
1350003 (CIK- 

Shaped Hoses 
50000Numher 

1310648) 
Net to Net 

RDPSI1A0000501.00 1200000020 lot 

Relevant 

Sp cc ill e a t in n } 
SPACE SAVER 

PU lube 
(:LAMI' 13162312 

lDPUSI-I 000976 LOU 
13 1200Numher 1200000034 loF Net to Net 

Relevant 

Speeifieatioo}  

POPE 

CLAMP-f 1311iE 

Nylon Tubes 
HANDY CLIP 

lD17SKA000321,00 212800Numher 13250898 Net to Net 
120000004 l{of 

Relevant 

peeificahon)  
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METALLIC INOX 
• PIPE 

Radiator Hose- Inlet 
DRA W.NO.55 57975 

41 000Nurnbcr 1 Net to Net 
RD'1OLA000776L00 

• Relevant Diameter & 
• _________ ____________ Speeifieation}  

CORRUGATED 
HOSE CIK 

Radiator Hose- 
5284201Y 

Outlet I O2000Nuniber Net to Net: 
1200000068 {oF 

RDTOEA000777LOO 
Relevant Diameter & 
Length 

CORRUCAI'EI) 
HOSE CIK 

TOG Hoses 5284101Y , 
SI4lONurnher Net to Net 

RD']0LA000778L00 1200000069 (of 
Relevant Diameter & 
Length 1 

SLEEVE NYL 
B RA IDE I) 

Heat resistance Hose . 
7000Nurnber 

39X550MM9021 581 
Net to Net 

RDGSLA000636L0 I 1200000175 (of 	
. 

Relevant 
Specification 

YA 	1100 
DTEX Z

RN
120 Silicon Hose 

30N 	h 00 	urn CF 
1.05Kg/Kg 	content 	in 

RDCSLA0009S4L OI ARAMII) export product 
1200000206  

YARN 
POLYEStER 1670 1.05Kg/Kg 	content 	in 
D'niX 60 L'M "Zt export product 
1200000209  
ID. YARN 1680 
DIEX 1008 Z90 1.051(g/Kg 	content 	in 
ARAMID export product 
1200000340  
II, 	IiI:A'I' 
PROtECTION 
TIME GA2-A 
DN.30X138MM Net to Net 
1200000380 {of 
Relevant 

12. sLEEVE HEAT 
SHRINKAI3I 
lUllING 1355-32,0 

Net to Net. 
1200000440 (of 
Relevant Diameter & 
Specification F 
3. SLEEVE I ip,'j 

S1-IRINKAI3I.E 
135 5(3 0%)-50. 8-NE 

Net to Net 
1200000441 (of 
Relevant 
Specifieation}  
14. NOMEX YARN 
430 I 780X2 DIEX 

1.05Kg/Kg 	content 	in 
export product 

Z90 
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12000004 80 4Meta 
Arani ciPolymer 
IS SLEEVE  
I3RAIDE F 0511 
39MM ROLL 
12000005264o1 

Net to Net 

Relevant 
Specificatioo}  
6. CESV 010 II. FIR 

NOIR 1.05Kg/Kg 	content 	in 
1 100000077{Polypht export product 
hala Mide}  

Pt) I'U1311 RET) 
1100000080 {of Net to Net 
Relevant I)iameter}  

PU 11)1311 
BLACK 
1100000081 4of 

N  Net 	Net 

Relevant Diamcter}  
PU lUBE 

YELLOW 
100000082 {oF 

Net to Net 

Relevant Diameter 
1A06 (41213120) 

NAIl/RAt. 1.05Kg/Kg 	content 	in .  
1100000140 export product 
4Polyamide}  

11M630-I1\Natural 
1100000160 

1.05Kg/Kg 	content 	in 
41 hermoplastic 

- export product 
Copolyestcr 
Elastonier]--  

NYLON 
GRANULES PA 12- 1.05Kg/Kg 	content 	in 
Al/SN 0 11302 IL export product 
1100000252  

RJ1.,SAN Ill/SN 
P40 IL I3LK (PAIl 

1.05Kg/Kg 	content 	in 
I3LK) 
1100000283 

export product 

(Polyamide) ______  
RILSAN ill/SN 

11413 TI, NOIR 1.05Kg/Kg 	content 	in 
11000002924 Polyami export product 
del 

NORDm. 4760 
.1 .05Kg/Kg 	content 	in 

II 000001011 F,PDM export product 
icr Polymer) 

l:mAST05IL It 
760/70 1.05Kg/Kg 	content 	in 
I I00000199{Silicone export product 
Rubber)  

RA may take consequential action as per Policy / Procedures 
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Ltd. 	 IHppros' ed 

NC No.:1S/AM2O Adv. Lie. No. and Date RA F. No. 

Dated: 08.01.2020_J 

Subject: Fixation of norms 

Decision : )3ased on the technical comments of Department for Promotion of Industry and Internal 
Trade furnished vide their communication No. P-4701 I/I 1/2020/-]SW dated 03.01.2020, Committee 
decided to ratify license as under: 

S.N. EXPORT l'fl1M QUANI'I'Y IMPORI ITEM QUANI'IY 

1. Surface mat 30 
gsm 	1000 ISurface 
veil 30 gsm - 	000/ 

CONC REDUCER C-Glass surfacing 
D80/50 PN 10411 

I 8.000Nuniher 
veil 30 gsm - 1000 1.05Kg/Kg content 

CONCENI'RIC Surface mat 30 gsm - in Export Product 
REDUCER 1000 /Surface veil 30 

gsm - 1000 / C-Glass 
surfacing veil 30 gsm 
-1000  
2, (100-000)0-48) 

CONC REDUCER Nexus surfacing Veil 
D 100/50 PN 	411 44GSM In 48" W 1.05Kg/Kg content 

2 
CONCENTRIC 

5.000 Number 
(100-00010-18) in Export Product 

REDUCER Nexus surfacing Veil 
44 GSM In 48" W  

-- lChop stand Mat 
EMC 450g-1000 mm 

CONC IEDUC]3R / Chop stand Mat 

3 
DI 00/65 PN 10411 

000 Number 4. 
EMC 300g- 1000mm 1.05Kg/Kg content 

CONCENI'RIC Chop stand Mat in Export Product 
REDUCER EMC 450g- 1000mm 

/ Chop stand Mat 
]:MC 300g-1000 mm  
4. Woven Roving 
580G -1000MM / 
Woven Roving 
6100-100MM / 
Woven Roving 
5800-1300MM / 

CONC REDUCER Woven Roving 8000 

4 
1)100/80 PN 10411 

000 Number 4. 
-1250MM I .05Kg/Kg content 

CONCENI'RIC Woven Roving 580(3 in Export Product 
REDUCER -1COMM / Woven 

Roving 6100- 
100MM / Woven 
Roving 5800- 
1300MM / Woven 
Roving 8000 -1250 
MM  

CONC REDUCER 
5. Viny! Ester Resin 

D150/80 PN1O 411 
swaneor 90!! Vinyl 

1.05Kg/Kg content 
5 

CONCENTRIC 
9.000 Number ester resin - Derakane 

in Export Product 
REDUCER 

11-350 
 

4 
Vinyl Ester Resin  
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swancor 901/Viny! 
ester resin - Derakane 
411-350  
6.I3utanox LP1 - IN 
301(g nourytainer / 

CONC REDUCER I3utanox M-50 30K' 
432.490Kg 	subject 

6 
1)150/100 PNI 0411 

2.000 Number 
jerryean 

to 1% FOB value of 
CONCEN]RIC Butanox 	- IN 
REDUCER 30Kg nourytainer / export 

• Ilutanox M-50 30Kg 
_________________ jerrycan __________  

7. Iloop Roving 
I200tex F-Glass 

DUCT CONC 
EDR 17-1200- 

REDUCER D200/80 
P11386/FPG I .05Kg/Kg content 

7 PNI 3.000 Number 
I loopRdving in Export Product 

CONCENIRIC 
1 200tex lI -Glass 

REDUCER 
EDR 17-1200- 

_______  P1i386/1PG__________  
CONC REDUCER 211.441Kg 	subject 
1)200/100 PNI 0411 8. Cobalt 

8 12.000 Number to 1% FOB value of 
CONCI1NDUC Cobalt 
REDUC!::R 

export 

CONC REDUCER - 
240.774Kgsubjcct 

D200/I50 PNIO 411 9, Cahosil 
3.000 Number to 1% FOB value of 

CONCEN'IRIC Cabosil 
lu:D1JcER 

export 

CONC REDUCER De!eted{As 	no 
D250/150 PN!0 411 10. Acetone 	

. 
10 3.000 Number detail 	has 	been 

CoNC1:NrR1C Acetone given} 
REDUCER 
CONC R]:DuCER  

411 D250/200 PNIO 411 11 	I'araflne 
II 4.000 Number 40 	

- 
5.783Kg 

CONCEN'I1UC Parafine 
______ IU1DUCI1R 

Subject 

CONC RImuCliR -- - 	- to 
0.2% 

D300/250 1'N10 411 12. 13YK 
12 2.000 Number 33861Kg FOB 

CONCEN'I'RIC I3YK 
value 

REDUCl:R of 
CONC REDUCER - - 

3.Ultra Violet export 
1)350/250 PNIO 411 

13 2.000 Number Inhibitor 0.931 
CONCI3N'l'RIC 

Ultra Violet Inhibitor 
REDUC1:R 
CONC REDuCER 
D350/300 PNI 0411 

14 2.000 Number 
CONCENI'R!C 

_________ REDUCIIR  
CONC REDUCER 
D400/ 250 PNIO 411 

IS 1.000 Number 
CONCENIRIC 
REDUCER _______  
CONC REDUCER 
D400/300PN10411 

16 1.000 Number 
CONCEN]'RIC 
REDUCER  
CONC  
1)450/250 PNIO4 I I 

17 2.000 Number 
CONCENIRIC  

_________ REDUCl:R  
18 63/0- CONC  1.000 Number  
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REDUCER 
D450/300PN1041l 
CONCENIRIC 
REDUCER  
DUEl CONC 
REDuc1:R 

19 D450/350 PNI 1.000 Number 
CONCEWIRIC. 

CONC REDUCER 
D5 00/400 PN 10 411 

20 1.000 Number 
CONCENTRIC 
REDUCER  

Cl CONC 
REDUCER 

21 D500/450 EN I 1.000 Number 
CONCENIRIC 
REDUCER  
CONC RIIDUCER - - 
D600/400 PN 10 411 

22 1.000 Number 
CONCENTRIC 

CONC REDUCER 
D600/500 PNIO 411 

23 1.000 Number  
CONCENTRIC 
REDUCER  
CONC REDUCER 
D750/500 PNIO 411 

24 1.000 Number 
CONCENTRIC 
REDUCER _________  
CAP DN80 PNIO 

25 411 4.000 Number 
CAP  
CAP DNIOO PN 10 

26 411 1,000 Number 
CAP  
CAP DNISOPNIO 

27 411 4.000 Number 
CAP  
CAP DN200 PN 10 

28 411 2.000 Number 
CAP  
DUD' CAP DN500 

29 PN 1 411 	. 1.000 Number 
CAP  
i:u3ow 45 DN4O 

30 PNIO4II 	. 1.000Number 
l:IJ3OW ________  
ELI3OW 45 DN5O 

31 PN 10411 9.000 Number 
ELBOW  
ELBOW 45 UNSO 

32 PN 10411 55.000 Number 
ELBOW  
ELBOW 45 DN 100 

33 PN 10411 63.000 Number 
ELBOW 
ELBOW 45 DNIOO 

34  3.000 Number 
PN 10 470 

10 
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ELBOW  
ELBOW 45 DN 150 

35 PNIO4II 83.000Numher 
ELBOW  
ELBOW 45 DN200 

36 PNIO4II 28.000Numbcr 
ELBOW  
ELBOW 45 DN250 

37 PNIO 411 55.000 Number 
ELBOW  
ELBOW 45 DN250 

38 PNI0 470 10.000 Number 
ELBOW  
ELBOW 45DN300 

39 PNIO 411 40.000 Number 
ELBOW  
ELBOW 45 DN350 

40 PNIO4II 32.000Nuniher 
ELBOW  
ELBOW 45 DN400 

41 PNIO4II 4.000Numher 
1:1110W  
ELBOW 45 DN450 

42 PNIO 411 21.000 Number 
1:il.j3oW  
ELBOW 45 DNSOO 

43 PN 10411 5.000 Number 
ELBOW  
63/0- ELBOW 45 

44 DN600 PNIO 411 12.000 Number 
ELI3OW ____  
ELI3OW 451)900 

45 1' 10 4 I I 2.000 Number 
1:1130W  
11130W 45 DNI000 

46 PNIO 411 1.000 Number 
ELBOW  
63/0- 	1:1.130W 90 

47 DN40 PN 10411 10.000 Number 
ELBOW  
ELBOW 90 DN50 

48 PNIO 411 95.000 Number 
ELBOW  
ELBOW 90 DN65 

49 PN 10 411 8.000 Number 
ELBOW  
11130W 90 DN8O 

50 PNI04II 514.000Number 
ELBOW  
ELBOW 90 DN 100 

51 PNIO 411 379,000 Number 
ELBOW  
1:1130W 90 DNIOO 

52 PNIO 470 37.000 Number 
1:1130W  
ELBOW 90 D1,1 I50 

53 PNIO4II 40l.000Number 
ELBOW  

54 1:1130W 90DN ISO 1 2.000 Number  
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PN 10 470 
ELBOW  

ELBOW 90 DN200 
55 PNIO 411 206.000 Number 

1:1110w  
ELBOW 90 DN250 

56 PN1O 411 173.000 Number 
ELBOW  
ELBOW 90 UN250  

57 PN1O 470 18.000 Number 
ELBOW  
ELBOW 90 DN300 

58 PN 10 411 54.000 Number 
ELBOW  
ELBOW 90 DN350 

59 PN 10411 52.000 Number 
ELBOW  
ELBOW 90 DN400 

60 PN 10 411 13.000 Number 
ELBOW  
ELBOW 90 DN450 

61 PN 1041.1 17.000 Number 

EIJ3OW 90 DN500 
62 PN 10 411 12.000 Number 

ELBOW  
1:1110W 90 DN600 

63 PN 10 411 2.000 Number 
ELBOW  
ELBOW 90 DN900 

64 PN 104!! 3.000 Number 
ELBOW  
1:1CC REDUC13R 
D50/40 PN!04!1 

65 6.000 Number 
ECCENIRIC 
REDUCER  
13CC REDUCER 
D80/50PN10411 

66 27.000 Number 
IICCEN1R!C 
REDUCER.  
ECC REDUCER 
D100/50PN10411 

67 2.000 Number 
ECCENTRIC 
REDUCER  
1:1CC REDUCER 
DI 00/65 PN1O 411 

68 2.000 Number 
1:ICCENFRIC 
REDUCER  
13CC REDUCER 
D!00/8OPN!041! 

69 37.000 Number 
ECCENIRIC 
REDUCER  
13CC REDUCER 
D125/100 PNIO 411 

70 1.000 Number 
ECCEN1'RIC 
REDUCER  
13CC REDUCER 

71 D150/50 PNIO 411 2.000 Number 
ECCENTRIC  
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EDiJcFJ 
Fcc: R]:DucI:R - 
Dl 50/80 PN 10 411 

72 7000 Number ECCENIRIC 
REDUCER  
i:cc REDUCIIR 

t. 

D150/100 PNIO4I I 
73 28,000 Number 

IICCENIRIC 
RIIDUCJ1R ___________________  
ECC REDUC ER 

____ 
. 	- 

1)200/1 00 PN 10 411 
74 8.000 Number iicciriuc 

ECC RIiDUCl:R 
D200/150 PNIO 411 

75 16.000 Number 
IICCENFRIC 
REDUCER  
]:CC REDUCER 
D250/100PNIO4II 

76 2.000 Number 
ECCENIRIC 
REDUCl:R  
FCC REDUCER 
D250/ 150 PN 0 411 p 5.000 Number 
ECcI1NYRIC 
REDUCER  
FCC REDUCER 
D250/I5OPNIO 470 

78 3.000 Number 
ECCI1Nrruc 
REDUCER  
DUCT FCC 
REDUCER 

79 1)250/200 PNI 4.000 Number 
ECCENTRI C 
REDUCER  
DUC;l FCC 
REDUCER 

80 D250/200 PNI 3.000 Number 
ECCENIRIC 
REDtJCI:R  
FIANCE DN 50 
ASME ISO PN 10 
411 

81 446.000 Number 
FLANGE DN 50 
ASME 1501'N 10 
411 
RA may takeconsequential action as per Policy/Procedures I 

Case No.:30/25/87-
ALC 1/20 IS 

IIQ File 

ONLINE (:ASES 

Name: SIERA 
INEERING INDIA 
AYE LI M lIED - 

-rn Ide 

No/Date: 15/87-
1/2019 
I 2020 

No/Date:04 10160835 
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1:01/87/050/0 1227/AM 19/ 	:04/24/040/001 00/AM 16/ 	124.07.2015 	 I 

Decision 	The committee cdnsidered the case as per agenda and noted that a DL was issued to the 
firm . However, firm has not replied the DL Therefore, committee decided that a final reminder to 
firm in this regard may be issued and deferred the case 

No.:27/25/87- 	Party Name: SRF LIMITEI) Meet No/Date: 15/87- 
1/2018 	 Al.Cl/2019 

108.01.2020 

HQ File ltl.A File Lic.NoIflate:04 10161052 
01/87/050/01224/AM 19/ :04/24/040/00032/AM 16/ 28.09.2015 

Decision : The committee considered the case as per agenda and noted that Ilard Copy of the 
application of the firm has not been received from RA as well as from Firm despite repeated 
reminders. Therefore, committee decided to reject the case. 

No.:390/24/87- 	Party Name: KATAI..INE 
	

Meet No/Date: I 5/87- 
1/2018 	 INFJtAI'RQDIJCIS P.V] 

	
ALCl/2019 

TO. 	 08.01.2020 

FIQ File RI.A File Lic.NoIDate:5010002226 
:01/87/050/01196/AM 19/ :50/24/040/00012/AM 16/ 120.10.2015 

Decision :'I'he committee heard the representative of the firm during Personal I tearing and noted that 
is no matching between the export and import item. Therefore, committee decided to reject the case. 

- Case No.: 101/24/87- Party Name: RAJST IA Meet No/Date: 15/87- Status: 
ALC 1/2018 CHITMICA I.S Pvl.l;lD. ALC 1/2019 Approved 

08.01.2020 

frIQ File RLA File 	 'Lic.No/Date:34 10042610 
:01/87/050/00907/AM 19/ :34/24/040/001 68/AM)7/ 	20.10.2016 

Decision 	: 	Based on the examination of the case of firm by Technical I:xpert (Consultant 
4)NMfl in File No. 01/87/050/00907/AM19, the Committee decided to adopt following norms:- 

4 

Case No.:375/24/87- 	Party Name: SAGAR 	Meet No/Date: 5/87- 
Al,Cl/2018 	 POLYTECHNIK LID 	ALCl/2019 

08.01.2020 

HQ File 	 RLA File 	 Lic.No/Date:2410042 
:0I/87/050/01181/AMI9/ 	:24/24/040/00015/AM17/ 	26.10.2016 

The committee considered the case as per agenda and noted that I-lard Copy of the: 
of the firm has not been received from RA as well as from Firm despite repeated: 

Therefore, committee decided to reject the case. 

14 
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EXPORT 	TM QIJANIlY  LMPOWI llITM QUANITY 
MODIFIED 	MELAMINI:i 
RESIN 1Kg MELAMINI: 0.300Kg 

PA RAFORMA LI) El-I YDE 
0.500Kg 

(MINIMUM 91% PURITY) 

MEIIiANO1 0.450Kg 

PRI?cIPIFEI) SILICA 0.300Kg 

RA may take consequential action as per Policy / Procedures 



- Case No.:138/24/87- 
ALCl/2o18 

'l'arty Name: I3ASI(UR 
UNISEA!, PIUVAIL 
LIMInm., 

Meet No/Date:]5/87-
ALC1/20 9 
08.01.2020 

u 
rDef'erred 

HQ File RLA File [fl.No/Dite:0710l 10989 
:01/87/050/00944/AM 19/ :07/24/040/001 74/AM 17/ 118.01.2017 

Decision : The Committce considered the case as per agenda and noted that a DL was issued to 

6 
the firm by DPIII'. 'Iherefore, committee decided to defer the matter. 	In the IN, the following 
information have been sought: 

Composition of Gasket of various type indicating import content of each raw material in the 
export product. 

Complete calculation for requirement of imported and indigenous items for manufacture of 
export product. 

Advance Authorization has been taken on dated 18.01.2017 therefore to give production of 
export product viz-a-viz consumption of all the raw material to till date duly certified by Chartered 
Accountant. 

- Case No.: 180/24/87- me: SYNJIIETIC 	Meet No/Date:] 5/87- : 
ALCJ/2018 FPACKI',3R-S I' 	) 	ALCl/2019 rRej'ected 

08.01.2020 

IIQ File RLA File 	 Lic.No/Date:07101 11105 
:01/87/050/00986/AM] 9/ :07/24/040/00233/AM 17/ 	08.02.2017 

Decision : 	Ihe committee considered the case as per agenda and noted that ]]ard Copy of the 
application of the firm has not been received from RA as well as from Firm despite repeated 
reminders. Therefore, committee decided to reject the case. 

- Case No.:214/24/87- 	Party Name: RAJSIIA 	Meet No/Date:15/87- 	Status: 
AI4Cl/20 IS 	 CHEMICALS PVT.L1D, 	ALCl/201 9 	 Approved 

08.01.2020 

IIQ File 	 rRLA File 	 ii.No/Date:34l03773 
:0l/87/050/0]020/AMI9/ 	I:34/24/040/00254/AMI8/ 	03.01.2018 

Decision : Based on the examination of the case of finii by lechnical 1:xpert (Consultant 
{DNM}) in File No. 01/87/050/01020/AMI9, the Committee decided to adopt following norms:- 

8 

	

	QUANITY  EXPORTIlliM QUANIlY IT_lMr'oRrIT]:M 

- Case No.103/23/Si- 	PartyName: PRISTINE 	Meet No/Date:I 5/87- 	Status: 
ALCl/2018 	 MELAMINE lIP 	 ALCl/2019 	 Approved 

08.01.2020 

]]Q File 	 RLA File 	 Lie.No/Date:34]0043993 

9 	:01/87/050/00801/AM 19/ 	:34/24/040/00394/AM 18/ 	22.03.2018 

Decision :The eommitte&considered the case as per agenda and decided to ratify the license as 

under 

I 	E 	IT XPORT 	EM 	jQUA'i 	IMPORTITEM 	__QUANI'I'YI 
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MODIFIED 	MEI.AMINF : 
RESIN 	 1Kg 	MEI..AMIN[ 	 0.300Kg 

PARAFORMALDEIIYDE 
(MINIMUM91%PURITY) 	0.500Kg 

MEIlIANOI. 	 0.450Kg 

RAmaytakeconsequentialactionas perPolicy/Procedures 



No.: 162/24/87- 

o 	File 

1:01/87/050/00968/AM 19/ 

F KY D F 

iI]'} 
45000Kg MELAMINE POWDER 25200Kg 

WOOl) Pt)!]' 13500Kg 

uential action asier  Policy / Procedures 

Party Name: PROPACK 
	

et No/Date:] 5/87- 
INDU SIRIES(PROP. 	 CI /2019 
KUNAI, PLAS'I'JCS PVl' 

	
01.2020 

LID) 

RLA File 
	

Lie.No/Date:03 10820677 
:03/95/040/010)4/AMI7/ 

	
26.04,2018 

cision : The committee noted that a 1)1. was issued to firm on 09.10.2019, which was followed 
a reminder on 11.12.2019. However, firm has not replied to the DL. Therefore, committee 
ided to reject the case 	 . 	 / 

Case No.:95/21/87r 	arty Name VINYL TUBES Meet No/Date] 5/87- us: 
ALCl/2018 	 PVl.I:lD., 	 ALCl/2019 rApproved 

08.01.2020 

1-IQ File 	 RLA File 	 Lie.No/Date:051 0408482 
:01/87/050/00644/AM 19/ 	:05/24/040/00458/AM 19/ 	20.11.2018 

Decision : Based on the examination of the ease of firm by Technical Expert (Consultant {SK) 
in File No. 01/87/050/00446/AM20, the Commiltee decided to ratify the license as underH 

ExPORT n'l:M (TANDY IMPORT ITEM QUANIFY 

PROWELLPH'ES 
1000000Kg PVC RESIN 1037245Kg 

gIAI3ILIZER [RELEVANT) 24409Kg 
IMPACI MODIFIER [RELEVANT) 24409Kg 
PROCESSING AID [RELEVANT) 958 1Kg 

TIIANINUM DIOXIDE 1765Kg 

CALCIUM CARI30NAIF, 261 8Kg 

RA maytakeconsequential action as per Policy / Procedures 

('aqejNo'2I8/24/87 Party Name: I'RISlINli 	Meet No/Date:]5/87- 	Status: 
ALCl/20I 8 MELAMINE LI]' 	 AIf 1/2019 	 Deferred 

08.01.2020 

RLA File 	 [)ic.No/Date:34 10044805 
12 

lIQ File 
:01/87/050/01024/AM ]9/ :34/24/040/00307/AM 19/ 	108.01.2019  

Decision 	The committee considered the ease as per agendaand decided to defer the matter for 
cxamimitioo of the ease by DPIIT 

P anc:CosMoMs{4eetNo/Date:ls/87- [case No.:270/24/87- 	Party 	 u1L iatus: 

13 

IALCl/2018 	 ALCl/2019 
08.01.2020 

EQ File 	 ftA File 	 Lie.No/Date:0310826832 

Deferred 

:01/87/050/Ol 076ThM 19/ 	03/94/040/00957/AM1/ 	05.02.2019 
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ecision .'hc committee considered the case as per agenda and noted that a DL was issued to 

firm . However, firm has not replied the 1)1. Iherefore, committee decided that a final reminder 
firm in this regard may be issued and deferred the case 

___________ 	 ______ 
Casc No.:1 5/1/87- 	 [Friy Name: KINGFA 	[act No/Date: 15187- 	Status: 
ALC1/2019 	 SCn:No: & 	 Al.Cl/2019 	 Rejected 

TECHNOLOGY (INDIA) 	08.01.2020 
I.! M lIE I) 

14 IIQ File 	-- 	RIA File 	 [Ei.Nofl)ate:0410I6529l 
:01/87/050/01 245/AM 19/ 	:04/24/040/00232/AM 19/ 	07.03.2019 

Decision : The committee noted that a 1)1. was issued infirm on 05.08.2019, which was followed 
by a reminder on 11.12.2019. However, finn has not replied to the DL. Therefore, committee 
decided to reject the case 

No.:24/I/87-
1/2019 

HQ File 
:01/87/050/01254/AM 191 

Party Name: 	 . CHAT LID Lv 

rRLA File 
:03/94/040/01006/AM 19/ 

:et No/Date: 15/87-
£112019 
.01.2020 

:0310827631 
12.03.20 19 

5 

in 	Based on the technical comments of Department for Promotion of Industry and 

Trade furnished vide their communication No. PA70I I/8/2020/-I'SW dated 09.01.2020, 
cc decided to ratify license asunder: 

1:XPOR1 IlEM QUANITY IMPORT ITEM QuANIJY 
RECOMMI:il)El) FOR 
IOOMT OF ExPORT 
I'RODUCI 

Truck Bus Radial 
]yres (lube less) 5000MI Natural Rubber 38.59MI' 

Bromobutyl Rubber 2.37MT 

Synthetic Rubber SI3R 
1502 

0.4 MT . 

Synthetic Rubber 513R 
0 09MI' 

1723 
Synthetic Rubber SSI3R 0.0IMT 

Synthetic Rubber PI3R 3.5IMT 

Nylon TyreCord I:abric 
0.23MT - Dipped 

Carbon Black I 9.97MI 

Synthetic Resin 0.98Ml 

Stearic Acid 0.89Ml 

Micro Crystalline Wax 0.271VIT 

Rubber Chemicals - 
0.1 IMI 

Retarders_-  - 

Structol 0.05MI 

• Silane 0.38Ml 

17 
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Sillica 3.19M] 

Misc Chemicals I .34MT 

Manhond 680C 0.07MI 

Liquid lsoprcne Rubber 
l'rade Name: I.IR 5 - 0.03MT 

Rubber Chemicals - 
Antioxidant lOOM]  
Rubber Chemicals - 
Accelerators 

0.48Ml 
 

Rubber process Oil 0.7411\41 

Bead wire Net to net basis 

Insoluble Sulphur I .05MI 

Steel lyre Cord 17.27MI 

Zinc Oxide 2.32MI 

Note: There should be a value cap on rubber chemicals {Antioxidant, Accelerators and 
Rctarders} and Misc. Chemicals (SI. No, 9 to 11, 13 to IS and 25) as per general note 8 
of the 1-I andbook of Procedure, Vol .11  
RA may take consequential action as per Policy / Procedures 

- Case No.:25/l/87- -- 
ALCl/2019 

PartyName: ARVINI) 
LIMI'I'Iil) 

Meet No/Date: 5/87- 
ALCl/20 19 

[iusT 
Deferred 

08.01.2020 

HQ File 	 [liLA File 	 Lic,No/Date:0810144762 
16 :01/87/050/01255/AM 19/ 	:08/24/040/00419/AM 19/ 	13.03.2019 

cision : 'l'he committee considered the ease as per agenda and noted that a DL was issued to 
the firm . However, firm has not replied the DL 'l'herefore, committee decided that a final reminder r to firm in this regard may he issued and deferred the ease 

Case No.:45/2/872 	Party Name: AAKASH 	Meet No/Date: 15/87- [sTius '  
ALCl/2019 	 I'OLYFILMS l.,IMI'l'liD 	ALCl/20 19 Deferred 

08.01.2020 

17 UQ File 
:0 1/87/050/00045/AM2O/ 

RLA File 	 hTN/Dai:5210043032 
:52/24/040/00003/AM20/ 	16.04.2019 

Decision : 	ftc committee considered the ease as per agenda and decided to defer the matter for 
examination of the case by TEC{SK} 

Case No.:6/3/87-ALCl/2019 Party Name: ARMOR 	['o/Date:15/87- 
 PLAS'I' LIMITED 	ALCl/20 ected Fis'j"' 08.01.2020 

ftIQ File [liLA File 	 iLie.No/Date:07101 14801 
IS :01/87/050/0005 l/AM20/ :07/24/040/0001 2/AM2O/ 	124.04.2019 

Decision 	ftc committee noted that a DL was issued to firm on 09.10.2019, which was followed 
by a reminder on 	I I . 12.2019. 1-lowever, •firm has not 	replied to the 	Dl.,. 	'Iherefore, committee 
decided to reject the ease 
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Case No.:I9/3/87- 	 Party Name: CINrURONES JiMcct No/Date: 15/87- --  Status: 
AtCl/2019 	 A1.VI (INDIA) PVY I.TD. 	Al.Cl/20l9 	 Deferred 

08.01.2020 

110 File -  Rl.A File 	 {iic.No/Date:05 1041 0399 
19 :0l/87/050/00064/AM20/ 	:05/23/040/00035/AM20/ 	i26.04.2019 

Decision 	Ihe committee considered the case as per agenda and noted that a DL was issued to 
the finn . However, firm has not replied the DL Therefore, committee decided that a final reminder 
to firm in this regard may he issued and deftrred the case 

- Case No.:29/3/87- 
ALCJ/2019 

IIQ File 
:01 /87/050/00074/AM2O/ 

Party Name: INDUS'I'RIAl, 
RUBI3I:m COMPANY 

R1..A File 
:04/24/040/00008/AM20/ 

Meet No/Date: 15/87- 
ALCl/20 19 
08.01.2020 

Lie.No/Date:04 10165547 
02.05.2019 

Status: 
Deferred 

Decision : The Committee considered the case as per agenda and noted that a 1)1. was issued to 
the firm by DPII1. Therefore, committee decided to defer the matter. In the DL the following 
information have been sought: 

20 
Unit 	of measurement 	indicated 	against 	import 	item 	is 	Unvulcanised 	Rubbcriscd 	fabric 

compound 25000 number which is not correct, therefore to indicate correct unit of measurement. 

As you indicated 70% is of imported item in the export item and claimed wastage of 5% which 
comes to 29,400kg (28,000 	1400). 	Therefore, to give correct calculation for requirement of raw 
material. 

Production of export product viz-a-viz consumption of import items (both imported and 
indigenous) for the last three years duly certified by Chartered Accountant. 

- Case No.:14/9/87- 	 Party Name: REICIIItOLI) 	Meet No/I)atc:15/87- 	
rD'e 

atus: 
ALCJ/2019 	 INDIA PRIVATE LIMITI1]) ALC 1/2019 	 ferred 

08.01.2020 

HQ File 	 RIA File 	 Lic.NofDate:31 10067501 
2] :01/87/050/00293/AM20/ 	:31/83/040/00070/AM20/ 	14.08.2019 

Decision : 'the committee considered the case as per agenda and noted that a DL was issued to 
the finn . IIowev&. firm has not replied the DL Therefore, committee decided that a final reminder 
to firm in this regard may be issued and deferred the case. 

No.15/9/87- 	 Party Name: REICI-IIIOLD 	Meet No/Date:] 5/87-Istatus: 
1/2039 	 INDIA PRIVATE l.IMITEI) Al..C]/20 9 	 eferred 

08.03.2020 

IIQ File 	 RLA File 	 l.ie.No/Date:31  10067502 
:0 l/87/050/00294/AM2O/ 	:3 1/83/040/00069/AM2O/ 	11408.2019 

ecision The committee considered the case as per agenda and noted that a DL was issued to 
finn . 11owever, firm has not replied the DI. Therefore, committee decided that a final reminder 

firm in this regard may he issued and deferred the case. 

- Case No.:l8/9/87- Party Name: KINOSPAN Meet No/Date: 15/87- 	Status: 
ALCl/201 9 INSUlATION PVT.IJD., AI.0 1/2019 	 Deferred 

23 08.01.2020 

FIQ File RLA File Lic.NoiDate:3 110067505 
:01/87/050/00297/AM20/ :3 l/83/040/00075/AM20/ 16.08.2019 
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The committee considered the case as per agenda and decided to defer the matter for 
of the case byTEC{SK} 

No.:20/9/87- 	 Party Name: NANOFII, 	Meet No/Date: I 	I- 
1/2019 	 TECHNOLOGIES 

	
A1.Cl/2019 

PRIVA'I'E LIMITED 
	

08.01.2020 

File 
	

File 
	

6110001613 
:0 1/87/050/00299/AM20/ 	(:61/241040/00006/AM20/ 	119.08.2019 

1)eèision : The committee considered the case as per agenda and noted that firm was asked for 
hard copy of the:application. However, same has not been received. 'l'hcrefore, committee decided 
to reniind the firm and deferred the case. 

eNo..24/9/87- PartyName: MO'I'IJERSON Heet No/Date:15/87- 
rAl,"Cl/2011 

tus 
 SUMI SYS'I'EMS LIMIlEl) ALC}/2019 

08.01,2020 
proved FA 

IiQ File RLA File Lie.Nofl)ate:05 10411568 
:01/87/050/00303/AM20/ :05/24/040/00266/AM20/ 20.08.2019 

in : l3ased on the technical comments of Department for Promotion of Industry and 
'l'rade furnished vide their communication No. P.47011/2/201 9/-1'SW dated 09.01.2020, 
cc decided to ratify license as under: 

EXPORT r1'l:M QUANI'FY IMPORT l'l'EM QUANITY 

].Automotive Rubber 
Parts - For Motor 
Vehicle (Article No. 150000.000Num ber 

CARBON BLACK 
83493.5Kg 

6852465-0 1) 
N3 39 

 

2. Automotive Rubber 
Parts - For Motor 'II iCHNICAI, 
Vehicle (Article No. 405000.000 Number SPECIFIED 	RUBBER 63121Kg 
6860787-01) SMR CV 60 

3, Automotive Rubber 
Parts - For Motor 
Vehicle (Article No. 420000.000 Number 
6860788-01) 

4,AutomotivetRubher  

Parts 	For Motor 
Vehicle (Article No. 375000.000 Number 
6871665-02) 

5. Automotive Rubber 
Parts 	- 	For 	Motor 

'188000.000 Number 
Vehicle 	(Article 	No. 
6875113-01)  

6.Automotive Rubber 
Parts - For Motor 
Vehicle (Article No. 45000.000 Number 
6852467-01) 

7.Automotivc Rubber 
Parts - For Motor 45000,000 Number 
Vehicle (Article No.  
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6860789-02)  

8. Automotive Rubber 
Parts - For Motor 
Vehicle (Article No. 15000.000 Number 
688503 0-01) 

9.Automotive Rubber 
Pans - For Motor 
Vehicle (Article No. 15000.000 Number 
68 52223-04) 

10. Automotive 

Rubber Parts - For 
Motor Vehicle 

(Article No. 6880421- 
24000.000 Number 

02) 

RA may take consequential action as per Policy / Procedures 

- Case No.:28/9/87- Party Name: MALAYA JMcct NofDate: 15/87- Status: 
ALC1/2019 RUB-TROl lNDUSt'R1lS ALCl/20 19 Deferred 

08.0 1.2020 

HQ File RLA File Lie.No/1)ate: 1010060249 
:01/87/050/00307/AM2O/ :10/24/040/0004 1/AM20/ 20.08.2019 - 
Decision 	The Committee considered the case as per agenda and decided issue deficiency letter 

to the authorization holder for submission of the following information and deferred the case:- 
26 

Manufacturing Process indicating stage wise wastage of imported and indigenous raw material 
indicating grading/purity of both import and export item 

Complete calculation of requirement of imported and indigenous raw materials for the 
manufacture of export product 

Production of export product vis-a-vis consumption of raw materials duly certified by Chartered - Accountant for the last three years. 	 - 

[27 

. Case No.25/9/87- 	 [Party Name: TIME 	 1MeetNo/DatcJS/87- 	tai
ALCl/2o19 	 ThClINOPLASr LID. 	AI.Cl/20l9 	 Deferred 

08.01.2020 

FIQ File 	 RLA File 	 Lic.No/Date:0310831120 
:0 I/87/050/0o304/AM20/ 	:03/95/040/00486/AM20/ 	21.08.2019 

Decision The committee considered the case as per agenda and noted that a DL was issued to 
the finfl . However, firm has not replied the Dl.. Therefore, committee decided that a final reminder 
to firm in this regard may he issued and deferred the case. 	 - 

- Case No.:29/9/87- 	 Party Name: suN1..l:x 	Meet NofDate:15/87- 	Status: 
ALC1/20 19 	 FABRICS PVI. 1.11). 	ALCl/2019 	 Deferred 

08.01.2020 

IIQ File 	 RLA File 	 Lic.Nofl)ate:24 10042839 
.8 :0l/87/050/00308/AM2O/ 	:24/24/040/00024/AM2O/ 	21.08.2019 

Decision The committee considered the case as per agenda and noted that a IN, was issued to 

the firm . 1-Iowcver, firm has not replied the Dl. lherelorc, committee decided that a final reminder 
to firm in this regard may he issued and deferred the case. 
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- Case No.:32/9/87- jiarty Name:NAVRATAN [et No/Date: 15/87- 	Status: 
ALCl/2019 SPECIALrY CHEMICALS AICl/2019 	 Deferred 

LLP 08.01.2020 

29 

Decision : The committee considered the case as per agenda and noted that a 1)1, was issued to 
the firm . However, firm has not replied the DI.. Therefore, committee decided that a final reminder 
to firm in this regard may he issued and deferred the case. 

- Case No.:34/9/87- 
A1C1/201 9 

Party Name: MINDA it 
Ru13B]:iR PRIVAl'E 
LIMITEI) 

Meet No/Date: 15/87- 
ALCl/2019 
08.01.2020 

Status: 
Deferred 

HQ File 	 -- 
:01/87/050/0031 3/AM2O/ 

RI.A File 	 l.ic.No/Date:05l04l 1616 
:05/24/040/0030l/AM2O/ 	23.08.201 9 

Decision : 'Ihe Committee considered the case as per agenda and decided issue deficiency letter 

to the authorization holder for submission of the following information and deferred the case:- 

30 
Composition of export product indicating import content of each raw material in it 

Generic name of ]mport Item No. 4, 5 & 6 and also meaning of captive consumption 

e) Complete calculation of requirement of each raw material both imported and indigenous for 
manufacture of export product giving justification of higher wastage of 30% for chemicals 

d) Production of the export product with corresponding consumption olall the raw materials duly 
- certified by Chartered Accountant for the last three years. 

Case No.:3819/87- 	 Party Name: N1TREX 	Meet NolDate:15187- 	Status: 
ALCl/2019 	 CH]1M]CALS INDIA 	ALCl/2019 	 Deferred 

08.01.2020 

IIQ File 	 RLA File 	 Lic.No/Date:52 10043160 
31 :01/87/050/0031 7/AM2O/ 	:52/24/040100028/AM20/ 	27.08.2019 

Decision : Ihe committee considered the case as per agenda and noted that finn was asked for 
hard copy of the application. However, same has not been received. Iherefore. committee decided 
to remind the firm and deferred the case. 

se No.:39/9/87- 	 Party Name: N]lREX 
£l/2019 	 CHEMICALS INDIA 

HQ File 	 It I A File 
:01/87/050/003 I 8/AM2O/ 	:52/24/04 

Meet No/Date: I5/87-
ALCl/2019 

108.01.2020 

Lic.No/Date:52 10043 

128.08.2019 

Decision : The committee considered the case as per agenda and noted that finn was asked for 

hard copy of the application. However, same has not been received. 'I'herefore, committee decided 
to remind the firm and deferred the case. 

[Case No.:4/12/87- Party Name: ALLIANCE 	Meet No/Date:l5/87- Status: 
ALCl/2019 I'OLYSACKS PV'1. LII). 	ALCII2OI9  A pr,,,d 

33 . 108.01.2020 

HQ File 
:01/87/050/00403/AM20/ 

RLA File 

: 13/24/040/001 67/AM2O/ 

].ie.No/Date:]31004942l 

15.10.2019 
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ecision 	Based on the examination of the case of firm by 'lechnical Expert (Consultant 4SK)) 
File No. 0 l/87/050/00403/AM2O, the Committee decided to ratify the license as under:- 

ixPoin l'l'l:M QUANITY Thvipowr i'n: QUANITY 
2 PLY PP 
LAMINATED BLOCK 
130110M I3AGS 

11030 SG RAFFIA 
1.1 OMIYMT 	content 

WIn! 1'AI'1:R INNER 
l000000Numbcr GRADI: P1' 

in Export Product 
LINER 

GRANULES 

11350 FG 
lAMINATION l.05M1I1MT content 
GRADE PP in I:xport Product 
GRANULES  
1.1) l'li 
LAMINA'I'ION 1.05Ml/Ml content 
GRADE in Export Product 
GRANULES  
110] MELT I.05MT/MI content 
(GLUE) in Export Product 
I31ZOWN PAPER 
(UNI31J:ACFI III) 

I 	content .O5MT/MI 
SACK ;'AI'1:R) 
401: RIuJ:vANT 

in Export Product 

GSM1  

RA may take consequential action as per Policy / Procedures 

se No.:3/12/87- 	 Party Name: MULIII3ASE Meet No/Date: 15/87- 	Status: 
£112019 	 INDIA I.IMITEI) 	 AI.Cl/2019 	 Deferri 

08.01.2020 

EQ File 	 RLA File 	 Lie.No/Date:03 10832241 	 I 
:0 1/87/050/00402/AM20/ 	:03/95/040/0071 I/AM20/ 	16.10.2019 

Decision : Ihe Committee considered the case as per agenda and decided to issue deficiency 
letter to the authorization holder for submission of the following information and deferred the case:- 

Net weight of Export 

Exact Grade of Import Item No.1 to he imported 

Details of indigenous inputs with their quantity 

- Case No.:S/I 2/87- 
ALCl/2019 

Party Name: RAPII) 	Meet No/Date: 15/87- 	Status: 
ENGINEERING COMPANY ALCl/2019 	 Deferred 
PRIVATE LIMIlEl) 	108.01.2020 

HQ File, RLA File 	 Lie.No/Date:05l04l2159 
:0l/87/050/00404/AM2O/ :05/24/040/00393/AM2O/ 	17.10.2019 

35 Decision 	The Committee considered the case as per agenda and decided to issue deficiency 
letter to the authorization holder for submission of the following information and deferred the case:- 

a) lechnical descriptions/specifications, percentage composition (by weight) of the products to be 
exported. 

h) Detailed manufacturing process along with technical justification for wastages claimed at each 
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ge and each of the materials required in the nianuliteturing process. 

Chemical name, Technical specifications of items proposed to be imported. 

Whether the scrap generated in the process is being reused or not. If not the technical justiI1eation 
its non-use may be furnished, lithe scrap is being sold, the sale value/commercial value may be 

Material balance indicating calculative statement of the requirement of each of item for 
iufacture of each of export product 

Fabric of Import Item No.8 in manufacturing 

Details of indigenous inputs with their quantity 

Case No.: 8/1 2/87-
ALCl/2019 

HQ File 
:0 l/87/050/00407/AM20/ 

Name: M01Tl]1RSON 
I SYSIEMS.' 

File 

Meet No/Date: 15/87-
ALCl/2019 
08.01. 2020 

Lie.No/Date:05 10412180 
18.10.2019 

Based on the technical comments of Department for Promotion of Industry and 
Trade furnished vide their communication No. 11-470 11/343/201 9/-t'SW dated 17.12.2019, 
tee decided to ratify license as under: 

F,XPOR'I' Fl]IM QUANI'I'Y IMPORI l'FEM . QUANI]'Y 

I .Automotivc 
Rubber Parts - For 
Motor Vehicle 

150000.000Numher CARI3ON BLACK N339 83493.5Kg 
(Article No. 
6852465-0I) 

2.Automotive 
Rubber Parts- For 

SIANDA RI) 
Motor Vehicle 

405000,000 Number MALAYSIA 	RUBBERUBBER 63121Kg 
(Article No. 

CV60 
6860787-0I) 

3.Automotive 
Rubber Parts - For 
Motor Vehicle 
(Article No. 

420000.000 Number 

6860788-01) 

4. Automotive 
Rubber Parts - For 
Motor Vehicle 

375000.000 Number 
(Article No. 
6871665-02) 

5.Automotive 
Rubber Parts - For 
Motor 	Vehicle 488000.000 Number 
(Article 	No. 
6875113-01)  
6. Automotive 
Rubber Parts - For 45000.000 Number 
Motor Vehicle  
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(Article No. 
6852467-01) 

7.Automotive 
Rubber Pans - For 
Motor Vehicle 
(Article No. 45000,000 Number 

6860789-02) 

8.Automotive 
Rubber Parts - F•)r 
Motor Vehicle 
(Article NC). 

15000.000 Number 

6885030-01) 

9.Automotive 
Rubber Parts - T()r 
Motor Vehicle 
(Article No. 15000.000 Number 

68 52223-04) 

lO.Automotive 
Rubber Parts - For 
Motor Vehicle 
(Article No. 24000.000 Number 

6880421-02) 

RA may take consequential action as per Policy/Protedures 

rcasc No.:9/l2/87- 	 Party Name: SFIYAMALI 1McctNon)Js,8Trstaths 
ALCl/2019 	 EXPORT, 	 ALCl/201 9 	 Approved 

08.01.2020 

HQ File 	 RLA File 	 1.ic.No/Date:0410166176 
:0 l/87/050/00408/AM2O/ 	:04/24/040/0011 7/AM2O/ 	18.10.2019 

ecision Based on the examination of the case of firm by I'eehnical Expert (Consultant {SK}) 
File No. 01/87/050/004408/AM20, the Committee decided to ratify the license as under:- 

I1XPOR']' l'l'EM QUANITY IMPURE ITEM QUANITY 
TABLE MAT 38 CM 
PP-PLAS'I'IC Wl']'Fl POLYPROPYIJ1NE 
ASSOR'l'EI) COLORS 4775Kg 'I'APE WITH 1.01Kg/Kg content in 

(63667 PCS) , ASSOR'I'EI) COLORS Export Product 

RA may taLeconsequential action as pj_pjçy/Proeedurcs 

Case No.10/12/87- [iciyNaijje:INDICA Meet No/Date: 15/87- 	Status: 

F ALCl/2019 	 . CONVEYORS LIMIlLI) ALCl/2019 	 l)eferred 
08.01.2020 

38 I'IQ File 	 RLA File 	 'l..ie.No/Date:30 10104856 F 
:01 /87/050/00409/AM2O/ 	:30/24/040/00079/AM2O/ 	,2 1.10.2019 

Decision : 	the committee considered the ease as per agenda and decided to defer the matter for 
examination of the ease by 'I'EC{SK} 

frEe No.:] 1/12/87- yNc: GENAU " Meet No/Date: 15/87- [ 'i' ius: 
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ALCl/2019 	 MANUFACIURING 	[ALCl/2019 
COMPANY LLP 	 108.01.2020 

HQ File 	 RLA File 	 Lic.No/Date:0510412207 
01/87/050/0041 0/AM2O/ 	:05/23/040/0028 1/AM2O/ 	21.10.2019 

cision : ihe committee considered the case as per agenda and noted that firm was asked for 
d copy of the application. However, same has not been received. Therefore, committee decided 
remind the firm and deferred the case, 

Case No.: 12/12/87- Party Name: ORSON [i'Tet No/Date: 15/87- 
A1.,Cl/2019 ALCl/2019 CHEMICALS 
08.01.2020 

rStatus, 
erred 

HQ File [iJKhIe [Lic.No/Date:03 0832348 
Th/87/050/0041 l/AM2O/ 1:03/95/040/00706/AM20/ 122.10.2019 

Decision 	[he committee considered the case as per agenda and noted that firm was asked for 
hard copy of the application. However, same has not been received. Therefore, committee decided 
to remind the firm and deferred the case. 

Case No.:13/l2/87- 	Party Name:MALAYA 
ALCl/2019 	 RUB-lECH INDUSTRII1S 

File 	 RLA File 

I:01/87/050/0041 2/AM2O/ 	:1 0/24/040/00060/AM20/ 

et No/Date:) 5/87- 
C /20 19 

.012020 

1010060309 
10.2019 

cision : [he committee considered the case as per agenda and noted that firm was asked for 
d copy of the application. However, same has not been received. Ihcrefore, committee decided 
remind the firm and deferred the case. 

Case No.:17/12/87- 	Party Name: ]1LASIOMER 
ALCl/2019 	 INDIA 

MFG.CO.(ROP.A[U1. J 
SHAH) 

EQ File 	 IRIA File 
01/87/050/0041 6/AM20/ 	:3 1/83/040/00097/AM20/ 

[Meet No/Datc:15/87- 	status:t 
ALCl/2019 	 Deferred 
08.01.2020 

[LicNo/Date:31 10067579 
23102019 

CiSIOD : The committee considered the case as per agenda and noted that finn was asked for 
d copy of the application. However, same has not been received. Therefore, committee decided 
remind the firm and deferred the case. 

No.:18/12/87- 	Party Name: CREST 	IMect No/Date: 15/87- 
1/2019 	 COMPOSIlES & 	 ALCl/2019 

PLAS1ICS PVT. LID. 	108.01.2020 

IQ File 	 RLA File 	 Lic,No/Date:0810146433 
)1/87/050/0041 7/AM2O/ 	:08/24/040/00232/AM20/ 	24.10.2019 

)ecision : Based on the examination of the case of •firm by Ieehnieal Expert (Consultant 
DNMfl in File No. 0I/87/050/00417/AM20, the Committee decided to adopt Ihllowing norms:- 

EXPORT IThM QUANnY 

1Kg 

IMPORT fILM ___________ 

MONO PROPYLENE GLYCOI., 

QUANIIY 
UN SA IF RAl ED 
POLYESTER RESIN 0.0521Kg 

Dl EIIIYUA:iNE (ThYCOf. 0.1816Kg 
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MONO lfl]lY1iNE GLYCOI. 0.02105 Kg 

MP DIOLGI.YCOI. 
(2 METHYl.-] ,3-PROI'ANEDIOL) 0.06167Kg 

P1 ITIIALIC ANHYDRIDE 0.0200Kg 

TER11P1fIIIA I.ic Ac:11) 0.1825Kg 

MALEIC ANHYDRlDl: 0.199] Kg 

RA may takeconsequential action as per Policy/ Procedures - 

- Case No.:22/I2/87- 
ALC 1/2019 

Party Name: GRINDWEI.I. 
NOR'I'ON LII) 

Meet No/Date:l5/87-
ALC 1/2019 

108.01.2020 

atus: 
ferred rD, 

IIQ File 	 RIA File 	 Lic.No/Datc:0310832447 
1:01/87/050/0042 l/AM2O/ 	:03/94/040/0058 1/AM2O/ 	125.10.2019 

Decision 	The Committee considered the case as per agenda and decided to issue deficiency 
letter to the authorization holder for submission of the followinp infbrmation and deferred the case:- 

44 -, 

a) Net weight of Export Product 

b) Justification for 25% wastage indicating wastage at each stage 

e) Catalogue of Import Item 

d) Details of indigenous inputs 

r Case No.:23/12/87- 	Party Name: 
AI,Cl/2019 	 GUARNIFI.. 

Pvl.1;lD. 

Meet No/Date: 15/87- 
INDIA 	ALCl/20l9 

08.0 1.2020 

HQ File 	 RLA File 	 Lie.No/Datc:0310332484 
:01/87/050/00422/AM2O/ :03/94/040/00593/AM2O/ 125.10.2019 

)fl 	Based on the technical comments of Department for Promotion of Industry and 

Trade furnished vide their communication No. PA701 1/343/201 9/-TSW dated 17.12.2019, 
cc decided to ratify license as under: 

l:xpoRr ITEM QIJANITY 

1  1
-IMPORT rfl:M QUANITY 

P•flT Glass Filled Extruded 
Rods 39169090, PIFli Glass 
Filled 	Skived 	or 	Molded rIFE Glass Filled 
Sheets 	39209949, 	FIFE 9615.000 Powder 1.04KWKg content 

Skived 	Tape 	39209999 Raw Material 
in Export 

Poly 	letra 	I:Iuoro 	Ethylene 
Glass Filled Products 
RA may take consequential action as per Policy / Procedures 

Case No.:34/12/87- Party Name: MANALI Status
Al..0 

Meet No/Date: 15/87- 
1/2019 PlrIROcIiI:MIcALs ALc 1/2019 

108.01.2020 
Deferred 

[46 LIMJTEI) 

EQ File 	 RI.A File 	 Lic.No/Date:04 10166230 
:0 I/87/050/00433/AM2O/ 	:04/24/040/00 42/AM 17/ 	1.10.2019 

7-7 

st4iA #L:flCvAR 
i .t9 VIW/Dy. 0GF1 

ftki zzum'r NtS1IkITL'Tq/DGFT 
u?i ipT 

Ministry of CommorcM & Industry 
tni NT. tt m;t 

Udyog Bhowon. Now OeIhI 



cision : The committee considered the case as per agenda and noted that firm was asked for 
d copy of the application. I'Iowever, same has not been received. Therefore, committee decided 
remind the firm and deferred the easel 

Party Name: (ILI:l1:.NA I Meet No/Date: I 5/WI- 

INDUSIRIES PR1VA'I']l ALCl/2019 
LIMFI'lu) 	 . 08.01.2020 

REA File [Lie,No/Date:05 10412314 
:05/23/040/00298/AM20/ 131.10.2019 

No.:38/12/87-
1/2019 

P File 
/87/050/00437/A M20/ 

SiOfl : ihe Committee considered the ease as per agenda and decided to issue defieiene 
to the authorization holder for submission of the following information and deferred the case:- 

Percentage net content of Polyester Warp Knitted Fabric in Export 

h) Wastage at each stage of manufacturing and justification for 10% wastage asked for 

- 
(ase No.:40/I2/87- Party Name: Meet NoiDate:15/87- Status: 
ALC 1/2019 INTERNA'I'JONAL ALCl/20 19 Approved 

CONVEY0RS LIM1T1U) 08,01,2020 

EQ File RLA File 1-ic.No/Date:03108325 
:01/87/050/00439/AM20J I  :03/94/040/00595/AM2O/ 38 

31.10.2019 

Decision 	: 	Based on the examination of the ease of firm by 'l'eehhical Expert (Consultant 
SK) in File No. 	01/87/050/00439/AM20, the Committee decided to ratify the license as 

under:- 

EXPORI' ITEM QUANITY IMPORI' ITEM QUANI'I'Y 
PVC 80111) W0VI:N FIRE 
RESIS'l'AN'I' 	AN'l'IS'I'A'I'IC 
CONVEYOR 	13E1]I'ING, 
'I'YPE-.I 0000 (1.5 MM X 1.5 .", , 	1

LAMEN 
I .05Kg/Kg content in 

MM 111K) 	WEIGH I NC) I ,I. 
S000Sqineter l'I 	I 

Export Product 
YARN (1000 D) 

48 LESS 	I HAN 	18.581 
Kg/Sq. meter} 

PVC SOLID WOVEN FIRE 
RF.SIS'I'AN'I' 	AN'FIS'I'A'FIC 
CONVEYOR 	B]3L1'INO, 
'I'YPIL8000 (1.5 MM X 1.5 

10000Sq.meter  
NYI.ON YARN I .05Kg/Kg content in 

'111K) MM 	I WEIGHT NOr (1260 1)) Ilixport Product 
LESS 	'I'HAN 	15.820 
Kg/Sq. meter 

1.05Kg/Kg content in' 
7000Sq.meter PVC RESIN 

Lxpo:'t_Product 

PFIOSPHATI1 1.05Kg/Kg content in 
5000Sq.meter 

PLAS'I'ICIZER Export Product 
FAS'I'NERS 

Net to Net 
__ WITH PIN 

RA may take consequential action as per Policy / Procedures 

Case 	Party Name: RELICAB cMeetNo/Date:15/87- 	Status: 
Ca  F49 [Al,(C-1/2019 	 CA13LE ALCl/20 19 Deferred 
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L1Ml'fl:I) 	 I 

File 	 [iiTA File 	 ILic.No/Datc:03 108325T2 

	

1/87/050/00440/AM20/ 	1:03/95/040/0075 l/AM20/ 	101.11.2019 

cision : The committee considered the case as per agenda and noted that firm was asked for 
d copy of the application. Ilowever, same has not been received. Therefore, committee decided 
remind the firm and deferred the case. 

Case No.:45/12/87- 	 Party Name: NlIREX 	Meet No/Date: 15/87- 	Status: 
ALCl/201 9 	 cllI:MJcALs INDIA 	AI..Cl/201 9 	 Deferred 

LIMH'ED 	 iO8.01.2020 

IIQ File 	 [ItLA File 	 Lic.No/Date:52l0043221 

	

50 :0 l/87/050/00444/AM2O/ 	:52/24/040/00038/AM20/ 	10411.2019 

iiectsion : The committee considered the case as per agenda and noted that finn was asked for 

hard copy of the application. However, same has not been received. 'l'hcrefore, committee decided 
to remind the firm and deferred the case. 

No. :46/ 12/87-
1/2019 

File 

I /87/050/00445/AM2O/ 

rty Name: NITRl:x 
IEMICALS INDIA 
\4 ITED 

.A File 
/24/040/0003 7/A M20/  

et No/Date: 15/87-
Cl/20I9 

.01.2020 

:521004 3222 

11.2019 

CiSiUfl : The committee considered the case as per agenda and noted that finn was asked for 
d copy of the application. Ilowever, same has not been received. Ihercfore, committee decided 

remind the firm and deferred the case. 

No.:42/12/87- 	 Party Name: PIONEER 	Meet NofDate:1 
1/2019 	 POLYIA:IVII1ERS 	 Al,Cl/20 19 

~LIIMITFD 	 ~08.01.2020 

File 	 RLA File 	 I.ie.Nn/Date:0510412360 
/87/050/0044 l/AM20/ 	:05/24/010/0045 l/AM20/ 	105.11.2019 

ecision : The Committee considered the case as per agenda and decided to issue deficiency I 

ter to the authorization holder for submission of the following infoniiation and deferred the case:-

GSM of Import Item No.7 

Bifurcation of Export in terms of each GSM 

Percentage net content of fabric in each of export. 

Wastage at each stage of manufacturing 

- Case No.43/12/87- 	 Party Name: EDAIl-IALA 	Meet No/Dale:I5/87- 	

Fefcrr, 
atus: 

Al.C1/201 9 	 POLYMERS rvl.l;lD 	ALCl/20 19 	 d 

__________ 

0020 - 

FIQ File 	 File 	 Lie.No/Date: 1010060318 
:0 I/87/050/00442/AM2O/ 	: l0/24/040/000(i7/AM2O/ 	05.11.2019 

53 
Decision : The Committee considered the case as per agenda and decided to issue deficiency 

letter to the authorization holder for submission of the following infonnation and deferred the case:-

a) Indicate grading/purity of ISNR to be exported and also purity of TSR 50 and Natural Rubber 
RSS-V ribbed smoked sheet 
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- Case No.:47112/87- 	Party Name: VINYL ii)BES Meet No/Date: 15/87- 	Status: 
ALCJ/2019 	 PVI.L]Th, 	 ALCl/2019 	 Approved 

08.01.2020 

]]Q File 	 RLA File 	 Lic.No/Datc:0510412419 
:01/87/050/00446/AM20/ 	:05/24/040/00362/AM20/ 	107.11.2019 

Decision : Based on the examination of the case of firm by Technical Expert (Consultant {SK}) 
in File No. 01/87/050/00446/AM20, the Committee decided to ratify the license as under:- 

55 
]:xPoRIm:iM - QuANnY IMPORT ITEM QUANIIY 

PRO WELL PIPES LOCK 
800000Kg PVC RESIN 829600Kg 

STAB]L1ZER 9520Kg 
IMPACI MODIFIER l9520Kg_ 

JPROCESSINGA]I) 7664.8Kg 

TITANINUM DIOXIDE 14 12Kg 

CALCIUM CARBONAn3 2094.4Kg 

RA may take consequential action as per Policy / Procedures 

Complete calculation for the requirement of raw materials for the manuftcture of export product 
heating net content and wastage of raw materials 

c) Production of export product viz-a-vis consumption of all the raw materials hoIh imported and 
indigenous} for the last three years duly certified by Chartered Accountant 

No.:44/12/87- 	Party Name: PIONEER 	Meet No/Date:] 
1/2019 	 1'oLvu:A]i IERS 	 ALCII20I9 

~IJMITED 	 08.01 .2020 

HQ File 
	 lmr. 	 0412374 

:01/87/050/00443/AM20/ 
	

11.2019 

ecision : The Committee considered the ease as per agenda and decided issue deficiency letter 
the authorization holder for submission of the Following information and deferred the ease:- 

GSM of Import Item No.7 

Bifurcation of Expiort in tcnns of each GSM 

Percentage net content of fabric in each of export. 

Wastage at each stage of manufacturing 

- Case No.:48/12I87- PartyName: MACRO Meet Nn/Datc:]5/87- tu: 
ALC]/2019 PO]..YMERS 	.um. AI,Cl/2019 rAppr~cved 

08.0 1.2020 

lIQ File RLA File ILFe.Nofl)atc:08]0]46520 
:0l/87/050/00447/AM2O/ 

56 
:08/24/040/00252/AM2O/ 108.11.2019 

Decision 	: 	Based on the examination of the ease of firm by Technical Expert (Consultant 
{DNMD in File No. 0 l/87/050/00447/AM2O, the Committee decided to adopt following norms:- 

EXPORI ITEM QUANITY IMPORI lIEM 	QUAN]IY 
- POIXAMIDE 	- 	115 

_ 
- 	 1Kg DimerAcid 	 0.670Kg 
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- RESIN CONTl:Nr 100%) - 

Distilled Fatty Acid 0.160Kg 

Di I:thylene ltra Amine 0.127Kg 

Jetra Ethylene Pentamine 
(TEPA ) 

0.140Kg 

RA may take consequential action as per Policy / Procedures 	 -- - 

- Case No.:5O/12/87- Party Name: MACRO Meet No/Date: 15/87- Status: 
ALCJ/20 1 9 	 POLYM1:Rs p.UFD. ALCl/2019 Deferred 

08 .0 1.2020 

57 
IIQ File 
:01/87/050/00449/AM20/ 

RLA File 
:08/24/040/00210/AMI8/ 

Lic.No/Datc:0810146529 
111.11.2019 

Decision 	the committee considered the case as per agenda and noted that finn was asked for 
hard copy of the application. Ilowever, same has not been received. Therefore, committee decided 
to remind the firm and deferred the ease. 

- Case No.:S 1/12/87- 
ALCJ/2019 

Party Name: MACRO 
PoLYM1:Rs 1'. 1:1]). 

Meet No/Date: 15/87-
ALCl/20l9 

108.01.2020 

atus: 
rD'eferred 

IIQ File R1..A File 	 11.ic.No/Dale:08 10146530 
:0 1/87/050/00450/AM20/ :08/24/040/00234/AM 18/ 	111.11.2019 

Decision 	: The Committee considered the ease as per agenda and decided to issue deficiency 
letter to the authorization holder for submission of the following infonnation and deferred the case:- 

a) 'leehnical descriptions/specifications, percentage composition (by weight) of the products to be 
exported. 

58 
b) Detailed manufacturing process along with technical justification for wastages claimed at each 
stage and each of the materials required in the manufacturing process. 

e) Chemical name, 'l'eehnical specifications of items proposed to be imported. 

Whether the scrap generated in the process is being reused or not. If not the technical justification 

for its non-use may be furnished. If the scrap is being sold, the sale value/commercial value may be 
indicated. 

Material 	balance 	indicating calculative statement 	of the 	requirement of each 	of item 	for 
manufacture of each of export product 

ase No.:52/12/87- Party Name: MACRO Meet No/Dale: 15/87- Status: 
LCl/20 19 POLYMERS P. LTD. A l.0 /2019 

~ 08.0 
Appro' 

1.2020 

Q File Rl..A File Lic.No/Date:08l014653l 
1/87/050/0045 l/AM20/ :08/24/040/00334/AM 18/ 11.11.2019 

)ecision : lIased on the examination of the ease of firm by 'l'eehnieal Expert (Consultant 
DNM)) in File No. 01/87/050/00451/AM20, the Committee decided to adopt following norms:- 

EXPORI' lThM 	• JQuANnx flfp()fl ll'EM QUAN'ITY 
ALKYD 	RESIN 	1~1

j 
1Kg DIsTILLI:I) FAIFY ACII) 0.245Kg 
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equential action as per Pol 

Case No.:54112/87- 	Party Name: G]flP 	fticct No/Date:] 5/87- rstatus: 
. 	

I2002]09 	
Deferred T %USFRI ES (INDIA) PVI' 	

: 

HQFiie R]AFHe 	 [Lic.No/Date:03 10832734 	-- 
:0 l/87/050/00453/AM2O/ 	:03/94/040/00521/AM20/ 	113.1 ] .2019 

Decision 1 The Committee considered the case as per agenda and decided to issue deficiency 
letter to the authorization holder for submission of the following infonation and deferred the case:- 

a) 'l'echnical descriptions/specifications, percentage composition (by weight) of the products to he 
exported. 

60 h) Detailed manufacturing process along with technical justification for wastages claimed at each 
stage and each of the materials required in the manufacturing process. 

Chemical name, 'lechnical specifications of items proposed to he imported. 

Whether the scrap generated in the process is being reused or not. If not the technical justification 
for its non-use may be furnished. If the scrap is being sold, the sale value/commercial value may he 
indicated. 

Material 	balance 	indicating calculative 	statement 	of the 	requirement 	of each 	of,  item 	for 
manufacture of each of export product 

fl Manufacturing process indicating justification for wastage 

rAL 
eNo.:I/ ts/87. 1 1

Cl/2019 	 Il'I) 	 ALCl/2019 	 Deferred 
08.01.2020 

FIQ File 	 RLA File 	 Lic.No/Date:07101 15789 
:01/87/050/00495/AM20/ 	:07/24/040/00193/AM20/ 	105.12.2019 	 - -- 

ision : 'l'he committee considered the case as per agenda and noted that the Hard Copy of- the 
cation has not been received. Therefore, committee decided to obtain the same from firm as per 
6 of Policy Circular No.23/2015-20 dated 15.05.2019 

[eNo.:2/1s/s7- 	 Party Name: ASHIRVAD Meet No/Date: 15/87- u 
ALCl/2019 	 PIPES PV'l' ElI) ALCl/2019 rDc'fc,`rd 

08.01.2020 

62 [jib File REA File Eie.No/Date:07 10115800 

I:01/87/050/00496/AM20/ :07/24/040/00209/AM2O/ 06.12.2019 

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the 
application has not been received. I'herefore, committee decided to obtain the same from firm as per 
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6 of Policy Circular No.23/2015-20 dated 15.05.2019 

rALC1/2019 
scNo.:3/Is/87- 	 PartyName: CHIRIPALMet No/Date: 5/87- 	itu 

 POLY FILMS LID. 	JALC 1/2019 	 Deferred 
08.01.2020 

File 	 R1.A File Lic.No/Datc:0810146739 9
:0 1/87/050/00497/AM20/ 	:08/24/040/00286/AM20/ 	11.12.2019 

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the 
application has not been received. Iherefore, committee decided to obtain the same from firm as per 
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019 

- Case No.:4/15/87- Party Name: ZENITH rMcNo/Date5/87 s: 
ALCl/2019 INDUSIRIAI. RUBBER ALCl/2019 Deferred 

PRODUCIS PVI. LID 08.01.2020 

HQ File 
64 

RLA File Lic.No/Date:03 10833377 
01/87/050/00498/AM20/ :03/95/040/00890/AM20/ 12.12.2019 

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the 
application has not been received. I'herefbre, committee decided to obtain the same from firm as per 
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019 

r 
Case No.:5I15/87- Party Name: REUANCI1 	Meet No/Date:15/87- Status: 
ALCl/2019 INDUSIRIES LIMITED 	ALCl/2019 Deferred 

08.01.2020 
65 TIQ File JIZLA File 	- Lic.Nn/Date:03 10833382 

:01/87/050/00499/AM20/ :03/95/040/00869/AM20/ 1 12.12.2019 

Decision The committee considered the case as per agenda and decided to defer the matter 

Case No.:6/I5/87- 	 Party Name: RELIANCE 	IMect No/Datc:15/87- 
ALCl/2019 	. 	 INDUSIFIES LIMIIIiD 	ALCl/2019 

08.01.2020 

HQ File 	 RLA File 	 [LiiNo/Date:O3 10833383 
:0 l/87/050/00500/AM2O/ 	:03/95/040/00769/AM20/ 	112.12.2019 

Ihe committee considered the case as per agenda and decided to defer the matter 

Case No.:7/l5/87-
ALCl/2019 

67 Hle 
:01/87/050/00501/AM20/  

Party Name: RELIANCE 	Meet No/Date:15/87- 	Status: 
INDUSTRII1S LIMIlEl) 	ALCl/20l9 	 Deferred 

08.012020 

File 
	

0310833413 
13. 12.2019 

Decision : Ihe committee considered the case as per agenda and decided to defer the matter 

No.:8/15/87- 
1/2019 

EQ File 
01 /87/050/00502/AM20/ 

Name: FISUFA 
3I1RS LIMIIEl) 

RLA File 
:24/24/040/00040/A M20/ 

Meet No/Date: 15/87-
ALCl/2019 
08.0 1.2020 

LicNo/Date:241 0042949 
13. 12.2019 

Decision : Ihe committee considered the case as per agenda and noted that the Hard Copy of the 
application has not been received. Iherefore, committee decided to obtain the same from firm as per 

- paraOoi Pohey 	No.23/2015-20 dated 5.012019
. -------- 

33 

.4/fr 
3t4 	iEiL,. 	.7 trw/Dy. DC-FT 
fkt'i zwtttc WsPiiti14/DGFT 

40T'oT \TZ weim 
Ministry of Cornr?torca & Industrj 

3t1 
Udyog Ehawan. Now Delhi 



No.:9/15/87- 	IParty Name: RELIANCE 	IMect No/Date: 15/87- 
1/2019 	 INDUSTRIES LIMITED 	ALCl/2019 

08.01.2020 

EQ File 	 IRLA File 	 Lie,No/1)ate:03 1083343$ 
:0 1/87/050/00503/AM20/ 	:03/95/040/00884/AM20/ 	16.12.2019 

isiZTihecommittee considered the ease as per agenda and decided to defer the matter 

Case No.:l0/lS/87- 	Party Name: RELIANCE 	

rr' 
eet No/Date:l5/87- 	Status: 

ALCl/2019 	 INDUSTRIES LIMITED 	LCl/2019 	 Deferred 
.01.2020 

70 FiiTñe  
1:01 /87/050/00504/AM2O/ 	:03/95/040/00885/AM20/ 	16.12.2019 

Decision : The committee considered the case as per agenda and decided to defer the matter 

- Case No.11/15/87- PartyNanie: MG 	 MeetNo/DateJS/87- - Status: 
ALCl/2019 POLYPI,ASI INI)USfRII:S 	ALCl/2019 Deferred 

PRIVATE LIM lIED 	108.01,2020 

[TIQ File RLA File [Lie.No/Date:05 10412937 
71 

I:01/87/050/00505/AM20/ :05/24/040/00503/AM20/ 117.12.2019 

[icision 	the committee considered the ease as per agenda and noted that the Hard Copy of the 
application has not been received. Ihereibre, committee decided to obtain the same from firm as per 
para 6 of Policy CireulalL  No.23/201 5-20 dated 15.05.2019 

r 	Case No.:12/15/87- 	Party Name: RELIANCE 	Meet No/Date: 15/87- 	[Status: 
ALCl/2019 	 TNDUSI'RII:S LIMItEr) 	ALCl/2019 	 eferred 

08,01.2020 

72 EQ File 	 RLA File 	 Lie.No/Date:03 10833492 
:01/87/050/00506/AM20/ 	:03/95/040/00858/AM2O/ 	18.12.2019 

[iicision : The committee considered the ease as per agenda and decided to defer the matter 

- Case No.:13/15/87- [iarty Name: RELIANCE t No/Date: 15/87- 	Status: 
ALCl/2019 INDUSTRIES LIMITED I/20l9 Defe 

 
FAI 

1.2020 
73 FLie.No/5ate:03 10833530 EQ File 	 [RLA File 

01/87/050/00507/11M20/ 	:03/95/040/00909/AM20/_- 1 18.12.2019 

Decision : 'Ihc committee considered the ease as per agenda and decided to defer the matter 

Case No.14/15/87- 	Party Name: SYNITIETIC 
ALCl/2019 	 1. PACK1:RS P 1:11) 

74 EQ File 	 RLA File 
:0I/87/050/00508/AM20/ 	:07/24/040/00222/AM20/ 

No/Date: 5/87-
1/2019 
.2020 

Lie.No/Date:07 10115882 
19.12.2019 

Decision The committee considered the ease as per agenda and noted that the Hard Copy of the 
application has not been received. Therefore, committee decided to obtain the same from firm as per 
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019 

[5:No.:I5/I5/87- PartyName:DsM INDIA 	Meet_No/Datel5/87- 	Status: 
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d/201I 7T. LTD 	 Deferred 

File 	 REA File 	 'Lic.No/Date:3 110067633 
:0 1/87/050/00509/AM20/ 	:31/83/040/001 27/AM20/ 	2012.2019 

IDecision The committee considered the case as per agenda and noted that the Hard Copy of the 
application has not been received. Therefore, committee decided to obtain the same from firm as per 
para 6 of Policy Circular No.23/201 520 dated 15.05.2019 

Meeting ended with a vote of thanks to the Chair. 

*********** 
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